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AmlL-IIgTRATlVE TRIHJNAL.,! J /^A LP U R  SaMO-u JABALPUR

O r ig in a l  A p p lic a t io n  M o , 307 of 2004  

Jabalpur,; t h is  the  20th day o f  A p ril ,; 200 4

Hon*ble Shri M .P ,  S i n ^ ,*  V ic e  Chairman 

Kcn ‘b l e  shri M ad^i Mohah#, J u d ic ia l  M o n b ^

Pronpal, a g e d  about 42 years,- S /o *

S ir i  Tekram, M a il  Drivdr  (R etired ),;

West C en tra l Railway,^ D i s t .  K atni 'frl.P*)

] ^ o ,  K o ,  18/150#; Biibu Jag jiw an  Viard,
New K atni Ju n c tio n , D i s t ,  K atn i (E4P) , A pp lican t

(By Advocate  - Shri Pankaj Dubey)

V e r s u s

1 , ifciion o f  India ,/ through 

i t s  Seer e ta ry ,;'M in istry  o f  

Railv/ays,; Hew De I M  ,

2 . D iv is io n a l  R ailw ay  M anager (P ),

West Central Railway,?

D i s t ,  Ja b a lp u r  . . .  R ^ p o n d e n t s

O R D E R  (Oral)

3 y M « P ,  Singhs V ic e  Qiairm an - '

Heard  th e  le a rn e d  counsel fo r  t h e  a p p l ic a n t ,

2 , By f i l i n g  t h is  O r ig in a l  A p p lic atio n  t h e  ap p lican t  has

sought the  >fo|.lowMg main r e l ie fs  :

" a ,  to  d irec t  the  respondents to appoint the  son o f  the  

a p p lic an t  in  consonance w ith  th e  n o t if ic a t io n  o f  the  

respondents dated  2 .1 .2 0 0 4  (Anne^ure A „ 2 ) ,  or in  alternate^

b ,  to d ire c t  the  resp o n d sits  to consider th e  w ithdrawal 

of th e  a p p lic an t  from voluntary  retirem ent, or in  

alternate,;,'

c ,  to d ire c t  t h e  respondoits  to  consider  th e  Annexiare 

A-6 on synpathetic  grounds and d ec id e  t h e  s a m e ,”

3 ,  % e  ^ p l i c a n t  has  ta k a i  voluntary  retiro nen t  a n d  has  now 

req u ested  t h e  respondents to anployee-his son as a Drivea: in  

t h e  R ailw ay , In  th is  connection he has  g iv en  r ^re s t fita t io n s  to 

the  resp o n d en ts . T h e  la s t  o n e  be ing  I8th  Pd^ruary,; 200 4 

(A n n ^ u r e  A-5) ,  The  a p p lic a n t  has m ade o ne  o f  th e  a lte r n a t iv e

prayer  to decide  h i s  p en d in g  r ^ r  esentatio n  A>-insKure A- 5
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and  not Annexure  as raaitioned in  tjie r e l i e f  c la u s e ,

4 .  In  t h e  c ir c u m s t a n c e ,‘ v/e deem i t  ^ p r o p r i a t e  to  d ire c t

t h e  respondents  to considesr the  r ^ r e s e n t a t i o n  dated  18th

Fd^ruary, 200 4 o f  the  a p p lic an t  b y  p a s s in g  a speaking,

d e t a ile d  an d  oonsiddced  order w ith in  a p e r io d  of th re e  months
We do so a c c o r d in g ly , 

from th e  d ate  of r e c e ip t  of copy o f th is  order The a p p lic an t

i s  d ir e c t e d  to send a copy of th is  order a longw ith  t h e  OA to

t h e  respondents w ith in  15 days from th e  date  of r e c e ip t  o f

copy of t h is  o r d e r .

5 ,  Accordingly ,! 1±ie O r ig in a l  Im p lic at io n  stands d isp o sed  of 

at  t h e  adiiission s ta g e  i t s e l f .

(I-ladan Mohan) 

J u d ic ia l  Meniber

(E'i.P* Singh) 

V ic e  Chairman
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